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(Hon'ble Shri N.i;. Krishnan, Acting Chairman )
We haue heard him. The application is against

the suspension order dated 18.9.1995(Anne>;ur0»l),lc5.'

Counsel for the applicant states that no appeal

has been filed because no reasons has been msntionad;'

thatyfti® reason uhy OA should be filed before

this Trxounal. It is necessary for the applicant tio '

exhaust all legal remeciia^bafore approaching the h
Tribunal. In the circum, tances, learned counsel for
the applicant seeks permission to uithdrau the DA -i

to enable him to pursue the appeal. Permission is

granted. OA is dismissed on these gonditions,

(Smt.Lakshmi Suamirr^an) )
"ember (3; flj^ting Chairman
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